IN THE CENTRAL ADMINISH#RATIVE TRIBUNAL : HYDERASAD BENCH
RT HYDERABAD

DRIGINAL APPLICATION NO,1245/93

OATE__OF ORDER 3 11-12-1996,

Bat@pen.g—
1,J.Jagadishuar Reddy
2, B.Anantha Reddy
3. S.Krisghna Reddy
4, U.Hanumanthacharya
+ee Applicants
_And

1. The Director General of Electrical Machanical
Enginsers, Army Head Quarters, New Delni,

2, The Commandant, I E.M.E. Centre, Secunderabad-7. -
3, The Union of India, Ministry of Defence,

represented by its Secretery to Government
of India, New Delhi.

! ++s Respondents

Counsel fdp the Applicadts she'i T.Suryakaraﬁ Reddy

 Counsel -for the Respandents 3 Shri N.R.Devaraj, Sr.CGSC

CORAM:

THE HUV BLErSHaI "R.HANGARAJAN : MEMBER (A)
B ity

THE HON'BLE SHRI B.S.JAI PARAME SHWAR : MEMBER (2)

(Order per Hon'bise Shri R.Randarajan, Mamber (A) )

There are 4 applicants‘in this OA . They are working
as Jr,Civilian Technical Training Instructors in L.E.N. & Gk

Secunderabad under fhs control of Respondent No.2 in the scale
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of pay of Rse1280-2040. Their pgomotional post is Senior Civilian
Technical Training Instructor in the scale of pay of Rs.1400-2300.
Thay prayed in this UO.A. for merging both the grades and granting-.
them the scale of Rse1400-2300. Their main contention is that both -

the Senior and Junlur Civilian Technical Training Instructors are 7
performing the samiiéutles and hance ths wazy,dxffarenca in classlf;-

cation is not warranted and they should be brought under the same
designation i.s. the Senior Technical Training Ipstructor. The second
‘contention is that both the Junior and Senior TTIs were appointed

more or less having similar gualifications. Age wisse also they are

hence it may not be possible for the Jr.
similarly placed/Civilian Technical Training Instructor get promoted

as Sr.Civilian TTls asg the incumbents in the Sr.Civilian TTIs also

retireg as the applicants hersein. As the cadre is small/qff-com—-

e
priéing of 10 members each, there may not be difficulty in merging

the cadres.

2. The case wvag neard for some time yesterday. Shri NR Devaraj .
.‘aQCﬁ'Y( *
also pleadsed fop—redoctipi—or—the—Bote. UWhen thisc ease was taken

up today for further hearing, the learned counsel for the applicant
. E .
submitted that a representation has been filed to the S5th Pay Guhypiurzn
BREVTTITrIr-emi-ttee through the Union for emalgamating both the

e ’ i
cadres and for grant of Rss1400-~2300 scale, Hence he submitted that
he will file a fresh OA if their request is not considered by the

5th Pay Revision Commission, ard—recemnended
/

Ja In view of what is stated above, the 0D.A is disposed-gf
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as not pressed butl&;berty tc file a frash O.A. for the same

\EQEEEf if necessary after éﬁ:ﬂication of the Sth Pay Revision

Commission Repart.

4. The Original Applicetion is ordered accordingliy. No
order to costs.

(8.5.- ARAMESHWAR ) (R. RANGARAJAN)
Member (3J3) Member (A)

chtated in‘ Gpen Court.
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